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H.P. ORDINANCE NO. 2 of 2025

THE HIMACHAL PRADESH TECHNICAL UNIVERSITY (AMENDMENT)

ORDINANCE, 2025

Promulgated by the Governor of Himachal Pradesh in the Seventy-sixth Year of the

Republic of India.



AN ORDINANCE further to amend the Himachal Pradesh Technical University Act, 2014 (Act No.
2 of 2015).

WHEREAS, the Himachal Pradesh Legislative Assembly is not in session and the
Governor is satisfied that circumstances exist which render it necessary for him to take immediate
action;

NOW, THEREFORE, in exercise of the powers conferred by clause (1) of article
213 of the Constitution of India, the Governor of Himachal Pradesh is pleased to promulgate the
following Ordinance:

Short title and commencement. 1. (1) This ordinance may be called the Himachal
Technical University (Amendment)
Ordinance, 2025.

(2) It shall come into force at once.

Amendment of section 12. 2. In the Himachal Pradesh Technical University
Act, 2014, in section 12, for the proviso, the
following shall be substituted namely: -
“Provided that in case the post of Vice-
Chancellor falls vacant on account of
resignation or otherwise, the State Government
may, by order, appoint either the
Administrative Secretary of the Technical
Education Department or a senior faculty
member of any State University as Vice-
Chancellor who shall discharge the duties of
the Vice-Chancellor temporarily till a regular
Vice-Chancellor is appointed as per the
provisions of this section.”

(SHIV PRATAP SHUKLA)
Governor, Himachal Pradesh

(SHARAD KUMAR LAGWAL)
Pr. Secretary (Law)

SHIMLA
THE 25™ June, 2025



